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DISCUSSION RE. INTERIM RELIEF
TO CENTRAL GOVERNMENT
EMPLOYEES

MR. CHAIRMAN : The House will now
take up the discussion under rule 193 re-
garding interim relief to Government em-
ployees. As the time allotted is one hour,
I request hon. Members to be brief.

SHRI S. M. BANERJEE (Kanpur) :
When the Business Advisory Committee
discussed it, they ‘could not give it more
than one hour but I am sure that with you
in the chair, the time will be increased
because many members want to take part.

I move that this House take note of the
growing discontent among the Central Gov-
ernment employees throughout the country
because of abnormal delay in payment of
interim relief.

MR. CHAIRMAN: You are simply to
raise a dicussion, there is no question of
moving a formal motion.

SHRI S. M. BANERJEE: I am not
saying that this should be taken into consi-
deration. 1 am doing this under rule 193,
There is no right of reply and I am not
trying to establish one.

After the Heroic strike of 19 Seple mber,
1968 which showed the growing discontent
among the Central Government employees
and in which nearly 7.5 lakhs of Central
Government employees took part, Govern-
ment was forced to appoint a Pay Com-
mission, That was also one or the recom-
mendations of the National Commission on
Labour. The hon. Prime Minister who was
also the Finance Minister then announced it
in the House and my hon. friends Shri
Nath Pai, Shri Nambiar, Shri S§. M. J oshi
and last, but not the least, Shri M, L. Son dhi
at that time raised the question of interim
relief because we were aware that once the
Commission started functioning, it would take
at least 2-3 years. So we were more concerned
with the payment of interim rolief. We
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were assured in the House that this question
will be referred to the Commission, though
there was no need of referring it to them
and the Government could have straight-
away declared interim relief and the Com-
mission could have been asked to submit
its report on interim relief as early as
possible. Even today when we are dis-
cussing this issue, thousands of Central
Government employess in Delhi and outside
also—nearly 22 lakhs —are demonstrating
that interim relief should be paid. At least
here 20—30,000 demonstrated under the
banner of All India Railwaymen' Federa-
tion. They wanted to come to Parllament
House but Parliament was adjourned. Even
today thousands of Central Government
employees are demonstrating before the
Chairman of the Pay Commission demand-
ing immediate payment of interim relief, I
request the hon. Minister Shri Shukla to
declare here and now that Government is
prepared to pay interim releif immediately or
to ask the Commission to expedite payment
or submission of their report on interim
relief in this month itself, We have all
submitted memoranda before them. That
the prices of all essential commodities have
shown an upward trend is not contested by
the Government; in fact the Finance Minis-
ter Shri Y. B. Chavan said on the S5th
August 1970 in reply to a call attention
notice of my hon. friend Shri Atal Bihari
Vajpayee that ‘‘cerfain assential commodi-
ties have shown a tendency of rising prices;
there is no question of not looking into the
realities. Hon. Members mentioned certain

figures; I have got the same list. I have
never denied that increase in the case of
rice is there; increase in the case of food
items, vegetables, edible oil and milk is
there; in raw cotton there is increase”,
When another pertinent question was asked
by my hon. friend Shri Vajapayee he also
said that this increase hod affected mostly
salaried person. Who are the salaried em-
ployees, Sir ? The Central Government
employees who have to pay income-tax and
other taxes, They cannot evade tax because
it is doducted from their salaries. Naturally,
Mr. Chavan, the Finance Minister of the
Union Goverament, has agreed, and has
accepted that the prices have gone up' and

there is no question of not paying interim
relief.
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SHRI LOBO PRABHU (Udipi) : Six per
cent.

SHRI S. M. BANERJFE : It may be
more I would request.you to kindly allow
me to read certain figures. What is the mini-
mum salary todey for the Central Govern-
ment employee, and what is the minimum
pay in our industries ? In the Life Insurance
Corporation, the minimum is Rs. 202 ; in
the Central Government, it is Rs. 141,
The minimum in the State Trade Corpora-
tion, with allowances, of course, is Rs. 185 ;
Central Government, Rs, 141, Reserve Bank
of India, Rs. 208 ; Central Government,
Rs. 241, 10C, Rs. 195 ; Central Government,
Rs. 141, 1In the field of petroleum, Burmah-
Shell and ESSO pay Rs. 271 : Central Gov-
ernment, 141  Caltax, Rs. 239 ; Central
Government, Rs. 141. Heavy Engineering
Corporation. Ranchi, Rs. 200 ; Central
Government, Rs, 141, Then, Telco, Jam-
shedpur, Rs. 200 ; HAL, Baagalore, Rs. 185;
Central Government, Rs, 141, Textile
Industry, Ahmedabad and Bombay, Rs. 231
and Rs. 214 ; here, it is Rs, 141, Then, n
the Pharmaciutical and Drug Industries, it
is abnormal. In Glaxo Laboratories, the
minimum is Rs 328 ; Pfizer, Rs. 305. The
difference is Rs. 164. There is an absolute
gap. What is the gap 7 The gap ranges
like this : Rs. 61, Rs. 44, Rs 67, Rs. 54,
In certain cases, it is
Rs. 164, Rs, 160 and Rs. 187.

Mow, it is generally propagated against
tha Central Government employees that
they are getting more and they are better
off. Who is betics off today ? A Central
Government employee is getting a basic
salary, plus a dearness allowance, of
Rs. 141. In the industries which the same
Government is controlling, like the HEC,
HAL, BEL and in the other public sector
corporations, the employees are better off.
They get paid according to the award of
the Engincering Wage Board. But here,
the Central Government employees® case,
not a single pie has been paid to the
employees and that is why a demand has
been made that interim relief should be paid
$001.

We have demanded, all the federations
including the Confederation of Central
Government employees, have demaaded
this, What is the demand ? “In common

AUGUST 18, 1970

Central Gavt. 348

Employees (Dis.)

with all the Central Government em-
ployees,”"—this is from the All-India Defence
Employees® Association—this is a general
demand—*““we demand an " interim relief or
Rs. 70 for all the emplosees, permanent,
regular, temporary, casual worker and work-
charged establishment, up to the limit of
Rs. 350 per month and 20 per cent of pay
for others, and this should be payable from
1st Feburary, 1969,”

The question may be asked : after all,
the Commission is there, and it is for the
Commission to decide what should be the
quantum of interim relief to be given. That
may be correct, but the Govermment has
come to the conclusion that the prices have
increased. This Government which is
talking of socialism here and outside has
miserably failed to held the price-line. It
has not been able to hold the price-line in
any industry in respect of any product,
Even in regard to drugs, even after the
notification, what is the price of a common
drug in the open market ? People have to
pay through their nose, and the time has
come when they should realise that 22 lakhs
of Government employees are agitated,
They supported Mrs. Indira Gandhi’s
Government ; they supported her at the
time of bank nationalisation ; they con-
demened the vested interests in the country.
They fought against the reactionary elements
and they stood by the side of Mrs. Indira
Gandhi at the time of nationalisation. They
support the progressive decision of any
Government. They are prepared Lo support
them. But what is the condition of the
Central Governmsnt employees 7 They get
Rs. 141 which is the minimumsalary. I say
that you should really consider this aspect.

When the third Pay Commission was
appointed, Members from all parties in
Parliament demanded an immediate payment
of interim relief ; we .demanded it,
the moment the Commission was appointed,
The Second Pay Commission could not do
justice. Why do we want a minimum need
based wage 7 It was the recommendation,
the unanimous recommendation, of the 15th
Indian Labour Conference held in Delhi
in 1957. Mr. G. L. Nanda, then Labour
Minister, was presiding over it. Everybody
from the Government's side as well as the
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workers' side, the representatives of INTUC,
AITUC, HMS and ITUC and the employers,
represantative, Mr Naval Tata, all of them
unanimously agrecd that there should be a
need-based minimum wage, which was Rs.
125 at that time and which is now Rs, 287
after counting various increases in the cost
of living index. Therefore, if we demand
Rs, 70 as interim relief, it is not anything

abnormal which the Government cannot meet.

At that time this unanimous recommenda-
tion of the Indian Labour Conference was
not considered by the Second Pay Commis-
sion. Mr. Morarji Desai was the Finance
Minister and he thought that this unanimous
recommendations was not mandatory and
Government may or may not accept it.
Wisdom has dawned on Mr. Morarji Desai
only after coming to this side and he has
started supporting everything. But at that
time he stood like a rock and a letter was
sent by an Under Secretary to the Pay
Commission saying that this was not
mandatory and the Second Pay Commission
never considered it.

Sir, I am happy that at least after the
heroic struggle and sacrifice of the Central
Government employees—12 employees sacri-
ficed their lives and become martyrs in the
19th September strike ; let us not forget
what happened at Indraprastha Bhavan, at
Pathankot, Bikaner, Shahdole and Gauhati ;
after the arrest of 55.00.0 employees and the
termination of Service of 48,000 emploees,
after that heroic struggle of the Central
Government employees, this Government
realised its importance an mnéed-based
minimum wage is one of the terms of
reference now, Interim relief is also one
of the terms of reference, but I am
told that it is not going to be paid immedi-
ately. We request that the interin relizf
should be paid in this month. I am not
trying to threaten this Government, but
in all fairness, I would warn the Govern-
ment of the dire consequences if this is not
peid this month. It is my earnest desire
and request to the Minister through you
that interim relief should be paid. We do
not want any vague assurance that the
Pay Commission will be asked to do it.
We are demonstrating before the Pay
Commission, knowing fully well -that this
Government has to procure the money for
that. If this Government say that they
have no money, nobody is going to believe
it when there is drain to the tune of crores
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and there are income-tax arrears to the tune
of Rs. 533 crores. Due to the rise in the cost
of living, there has been orosion into the
real wages of the Central Government
employees and the wages now stand at the
1947 level. Through you I would request
the Minister, Mr. V. C. Shukla, to give
this assurance that if the Government is
vnable to declare an interim relief immedia-
tely, at least they will ask the Pay Commis-
sion to see that this recommendation about
interin relief is sent to the Government
immediately without any further agitation.
Let them not wait for another countrywide
agitation. I am sure they will realise it.
If they do not, naturally we cannot ask
the workers to wait indifinitely. After
all, starving workers will be agitated.
When everybody in the various corporations
has got a wage increase, why should not
the Central Government cmployee get it ?
With these words, I would request the hon.
Minister to make a statement.

While initiating this discussion, I must
salute those martyrs who sacrificed their lives
for the sake of ‘he Central Government
employees. I am sorry to say that the
dependents of those government employees
have not bcen paid any compensation
though they were brutally murdcred by
this Government. I would request
you, Sir, to convey our feclings to
the family members of those martyrs who
were shot down because they wanted interim
relief and a need-based minimum wage.
Today it is becoming a reality, thanks to
those martyrs.

SHRIMATI TARKESHWARI SINHA
(Barh) : Mr. Chairman, Sir, I am very grate-
to ful you for given me this opportunity to
join with the hon. Member who preceded me
in demanding that the Central Government
employees should be given immediately
interim compensation. As we look at the
recommendations of the Gajendragadkar
Commission, though they fixed the dearness
allowance at a lower rate which caused a lot -
a discontent at that time, the Commission
were conscious of the fact that this arrang-
ment would not last, it is going to be a
very temporary affair. I would like to repeat
the words of their recommendation which
make it very clear that they wanted this to
be a temporary affair,

““Even if prices do not rise, the question
of the revision of the pay structure



351 Interim Relief to

[Shrimati Tarkeshwari Sinha)

of this class of employees will have
to be examined at the end of two
years"',

Because there are so many anomalies and
justice has not been done to them and as
the entire arrangement of the salaries
and allowances of class 3 and class 4
Central Government employees is a kind of
patchwork, the Commission was very clear
in its mind that there should be a revision
even if the prices have not risen. It further
says that :

*..government should sanction some
suitable interim compensation to
all the employess whose salaries
would be revised, by the appoint-
ment of the Pay Commission or
otherwise.”

The very basis of the demand for interim
compensation, apart from the point of view
which has been made by the hon. Member,
is that there has been a rise in prices.
‘That is an additional reason why they should
be given this interim compensarion. But
even if there had not been any rise in prices,
their demand would have been just, and that
was the reason why the Government was
forced—it never accepted their demand with
pleasure—to accept that demand by announ-
cing the appointment of the Pay Commis-
sion. That makes it very clear that there
is need for the revision of the pay scales.
If there is need for revision of the scales,
there is all the more reason why there
should be interim compensation even if
the prices have not risen. Now that the
prices have actually risen, there is all the
more necessity for giving them immediate
relief.

The Gajendragadkar Commission had
further recommended that over a twelve
month period if the index had gone beyond
245 then the entire range of the salaries of
the employees should be revised. But the
Government of India simply gave them a
lollipop. Here I would like to repeat what
Shri Abdul Gani Dar has stated, because it
is applicable here :

ausATe § gewar T g,
festt 2 & agorar AT § 1
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The very basis of the announcement of the
Pay Commission has been 1o provide the
Central Government employees with a lolli-
pop, because both the iwo conditions have
been fulfilled and the demand is very
relevant,

as2

One of the demands of the employees
has been about their representative in the
Pay Commission. When we look at the
history of the Pay Commissions, both the
first and second Pay Commission did not
consider the entire pay structure of the
Central Government employees but did
some kind of patch work and, therefore,
from the point of view of the due conside-
ration of the problem it was very necessary
that the representative of the employees
should be there in the Commission. But,
so far as I know, that demand has not been
conceded. When the associations of the
Central Government employees, in spite of
all their differences, have jointly opted for
one person to be taken as the representative
of the Government employees in the Pay
Commission, I do not know why the
Central Government should view that with
suspicion. But so far nothing has been
done. That makes everybody feel wvery sus-
picious about the bonafides of Govern-
ment.

Secondly, why did Government pot
accept it as an award. If the employees’
representative had been there on the Com-
mission, there was no harm in accepting
it as an award. Actually, it would have
attached greater sanctity to the entire reco-
mmendations; otherwise, who belicves this
Government ? The Government gives state-
ments everyday that this will be done and
that will be done. All this is announced
without any follow-up. We have seen the
fate of bank nationalisation and the same
fate is going to overtake this,

1 know, the announcement of the Pay
Commission’s recommendations will come
at the time of elections just to give a lolli-
pop to the Central Government employees.
After that the Government will come out
with the very patent theory, which has be-
come out-of-date and worn out, that they
have no capacity to pay, They have capa-
city to spend on ‘other things but not for
rationalisation of pay scales ! T do not ask
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you to give them fabulous salaries but there
must be some rationalisation of the entire
pay structure of the Central Government
employees.

What is the minimum demand ? The
minimum demand is a living wage. A
living wage has been accepted by the
Government itself. The Government aceep-
ted it in their own joint machinery. In the
15th Indian Labour Conference the workers
passed a resolution about a need-based
minimum wage and, I think, the Govern-
ment accepted this as a principle. Even after
accepting this principle, the Government
has not come out with a categorical assu-
rance that a need-based wage will be given.
This is the minimum demand that can be
made of any civilised Government. The
very basis of a civilised government’s exis-
tence it that its own employees at least
would be paid a living wage, not a comfor-
table wage but a living wage. The Govern-
ment should have acted as a modle em-
ployer. If the Government cannot satisfy
own their crieria, the Government has no
justification to stay as the gevernment ard
say that it is the biggest employer in the
country,

The hon. Member who preceded me
has pointed out that there has been erosion
of wages. I would like to quoie some
figures. They are figures not coined by me
but they are from the record. The erosion
has been from 5 to 22 per cent in the case
of Class 1V employees and from 16 to 84
per cent in the case of Class 111 employees,
which is not such a comfortable class or
range; they all live from hand to mouth,
This is the extent of erosion of their wages.

Then, 1 would like to quote some figures
about the comparable wages (pay and DA)
as per the recommendations of the First Pay
commission at COL index 80 and the
Second Pay Commission at COL index 115.
The corresponding wages at COL index 215
with foll neutralisation with reference to
the recommendations of the First Pay Com-
mission and of the Sccond Pay Commission
should be 148 and 151; 161 and 160: 175
and 169; 188 and 179 and so on respectively,
The wages actvally granted at COL index
215 with reference to the recommendations
of the First Pay Commission and the
Second Pay Commission are 141, 146, 151,
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156, 166, and so on and so forth. Therefore,
the ersion is quite obvious., The extent of
wage erosion being suffered at COL index 215
absolute value with reference to the reco-
mmendations of the First Pay Commission
and the Second Pay Commission respectively
are 7 and 10; 15 and 14; 24 and 18 and so
on. That has been the erosion of wages.
1 do not know what kind of calculations
the Government enters into that it does not
enter the Government's mind.

Therefore, there is every rcason to give
them interim compensation, not only because
of the rise in prices but because the Govern-
ment is commited, the moment Government
announces the appointment of the Pay
Commission itself, to the principal of grant-
ing them a revision of salaries to give them
at least sustenance in their life, Therefore
the very basis of the announcement of the
Pay Commission included the announcement
of an interim compensation, The price rise is
an additional factor that it should be paid.

But 1 have a grievance against all the
Members of the Opposition parties who have
come to this Pirliament as the Ooposition.
There was a chance when Mrs. Indira Gandhi
was the Prime Minister of a party which was
united—this party has now separated and Mrs.
Indira Gandhi has gone out of this pany,
But that time she could have done something.
would like to submit that whatever may
have happened, the situation today is that
there is a majority of the Opposition groups
in Praliament. The Governmeni, in spite
of hundred per cent attendance, will have
only 218 or 220 Members and the rest of
the Members belong to Opposition groups.
Each Opposition groud, including our party,
has committed itself to the grant of an in-
terim relief to the Central Government em-
ployees. I would like to say let the Opposi-
tion groups prove their hona fides not in
words but in action. If anybody asks Go-
vernment, what about your promises 7", it
can apply to Opposition groups also. They
can ask Opposition parties, ‘*You made
promises that you will deliver the goods,
What about your promises 7',

Here are (he Opposition groups having
a majority who vouchsafe for the workers
so much and so loudly. The hon. Member
who preceded me is one of the very strong
spokesman not only of the Government
employees but of the Communist party.
What has happened to the Opposition groups
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in Parliament ? Why can't they compel
the Government to grant an interim relief
to Central Government employees 7 Why
be at the mercy of the Government, If
all the Opposition parties were united, we
would have seen that the Government comes
down on this reasonable demand of the
Central Goveroment employees. This has
nothing to do with the political views of
different parties. It 'has to do with the
stomach, the belly of the Central Govern-
ment employees.

1 have a grievance, Lel us all Opoosi-
tion groups unite on this issue. We are
all sitting in the Opposition, Why not all
the Opposition groups take advantage of
the position, swell the numbers, m.ke a
majority, and compel the Government to
grant an interim relief (o the Central Govern-
ment employees through our strength and
not through the mercy of the ruling party.
Let us combine our strength together and let
us tell the workers that we are sincere to
them. It applies to the Government because
they have also made promises. And it applies
to the Opposition partics also because they
too have made promises. The basic demand
of the Central Government employees is :

g@eg arel &1 gfeadt 9T gw oY w1

a7 3 gl 9T 3 &), X ATA(

T

But the blame will be shared by the
Opposition parties more because they are
not coming up to their own responsibility
and obligations and they are not fulfilling
the promises which they had given 1o deli-
ver the goods. Because of their own affilia-
tions with the ruling party, they are shy of
compelling the ruling party. Let us all
join together and .compel the Government
to grant an interim relief to the Central Go-
vernment employees.

SHRI SHASHI BHUSHAN : On a
point of order Sir.

SHRI S. M. BANERIJEE : On a point
of clarification, Sir.

SHR1I BAL RAJ MADHOK : May I
submit, lot not these two allies quarrel bet-
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Central Government servants. Let the

cause of the Central Government employees
not suffer by their quarrel. If they are
sincere cnough, let them support it openly,

ot i yao : AT g3 aw @
¥ soran wifer Y w1% ¥ 7€ § 1 raERe
fefas 33 aret &0

stdY ks fewgr @ Ak gy
* ft gger 1 wAars® s A,
& ot ganz f@arsd |

ftaRyA AWE : § A @@ &
oidt & oY g3wT Ag )

SHRI S. M. BANERIJEE: May 1 just
refresh the memory of my hon. friend,
Shrimati Tarkeshwari Sinha ? In this
House, on the substitute motion of Shri
Atal Bihari Vajpayec .on the President's
Address, we all had wvoted for the interim

relief to the Central Government employees,
Perhaps, she has forgotten that convenienly.

SHRIMATI TARKESHWARI SINHA :
I have not forgotten that. We were short
of the numbers. We have the strength,
But we did not put in all our strength. That
is my complaint.

st 57 wex 7wt (gHIIOR) : qwnafa
o, 7% & 9g¥ & agwy eI 2@ g
g% a< 27 & fon; agh smmarT &1 ot
¥ qw i g e 993y gu avil w
ey qr @1 fear § ¢ ofEd ke
fagr fedt awa wrgdg fafaet § fedr
fafaeee df |

st fox mvmw (a&) ;o7 of an
of, g Ay i § 1

sitadl arced fesgn : fecdy fufae-
zT ®Y AY graq it @, saw gg Afag
fafazzdf as =Y 547 grow glGY 8, SA
g8 #ifag, 38 N @ Nfag
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gHafa wgiza, & w3 @ a1 fs a7
qFgo A R qT qr oaiF, v ¥
awar g fe waam gm @g § A gaw
wrf g% Tgf @ sar § F oawHd F4-
arfeal &1 gadfen fedls fasmr o @y
& ¥ (a9t ¥, fa=giy 39 qF §
W@H I7 gt sAifal & foq g9
gt fsar, oo ¥ wg¥ & fr g97 g
sqarfedl & foq aga gg fear § &l
T g AW A U Ag W ag
o ayar A8 I

W ATST ¥ 5w 35 9@ 5 §, 39
a7 3% § feet w1 Y acgs feaiq
ar ¥aT gAra) & arg 78 ar 1 gafeg
ot & gEd F @ F Faar AS 59§
9g¥ 3% 94 ity § g v qa
#ar wifge

Fefta gewTL & sFwifed) & ay
Tq qeq19 ) i 9T AA & foqg F oft
Tl ® qarwa @ ;IR
SENA FY AT FIF @ 9T, gEIT AT
G H wrA gEI wHFfE)
gremrsi Y N fewar § 1 g9 AT A
61T g fear a1 gwar & 5 18 339
¥ gdr gaea gd fawi ¥ & & awd
wsAaifwal 7 gafen fafew fRar s
s =ifgq | S| A st qarar mar g,
9T g UF AT 5 Ak ¥ afew gf O
g aT geedi A Iawk ge ¥ e fear
ar | & 7 awar 5 arer ot fea o
zs &1 ®1€ @3e0 X @i &1 fqQd)
gt | AfeT ag vz frgw qea g fe
FET FAALAT 71 g€ 34T Qg
¥R fe & § a1 ¥w @ FErd
FHaQal § FAgEd @ g qar
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wZAT W= gy A qgi fAdd 1w &
gzea LE FHQY &1 ¥ 0w
o 3% §, agh gw &1, Wi 9 AIER
F49 37 w1 94 & ¥ agf v &, wfew
3T & g g $7@ W &

§§ TIFC A gUO sAaifEl aie
AR IS & foq g a& war fear §,
ag WIAA & fag wiAdlg azem 1947 &
FATL FIAT F1 & Wiz T 1970 S /AT
FAA R NG | 19478 9 WP
HAZT HIAT qin} § A F Qe N A
9, 77 5 ara & gor afusd &
fog snted 3@ §, #{ 408 ¥ woa
AW NFFH aF G § AW TNk
F1 fz31 35 a7 ar aifgw s@ &1 my
wazel w1 Tadr sy et g€ ¢ fe
F gzt F9a9) AR faS § aw W
A% § | 9g F14 T ST fwar
i AFTaodi Mawmyaz eg &
fondrxgfmag & =) agwm w
wd & g% 7 § 6 arerd FawrfE o
gazfer feavs far arar aifgg o

famraa s?q & 947 S1W TTo  ofto
ago ¥ Al qini & fawfad § dalg
A7 % ggarT s & fgegeam & qw
few1€ 199 $T fGar 1 W@ g A
ITET i qA WY WX gE ¥ feq &
S HAT T, off q5gor HIT s
¥ wFgaTg AT qurE AT WgAT g |

fgrraa w¥w & sHwledt oy 33
RFE aF Glo GYo we fAmar 2, om
f agi 9T & 7@ ¥ FAT  TTEC
¥ waaifeat 1 ¥a@ 6-1/4 S5t Wiy
"o wo fumar § 1 & fAdga &var wigaw
z fs fgurwe 22qq & w19 F@ D
g Al 1 W @z sqIiE)
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[ & 7wz awl)
& aUa< /Yo ®Yo Uo fzar snar wifgy

qTWT E 4 wgr g wfge & ¥
witga g Tadfen fefts & at § Saen
s W gR fgegeam & @
wiwd 9 gF griaw ®W &
for g @ & 1 & A wdear
FTRIT (R & & T sqa qg 2w
g} @i femer § e qewic g w4-
wifcat ® gadfor el 2 & Tt &
< favia sy AT @Y @m g
wHafell & s@ale § ATGIEAT HIAET
IS AR §, IT F AU FEA &I
|Y$T A A

# @@t §W@d FAMiE @ A
7 W @@ & AT g R A @ Al
¥ qATIg A &, N1 39 F AFAF HT I
£ il &1 39 F s &1 wlET &
uxifas 9T AFEAA HUI ISMAT
wigy § AV N XA F fog IT W owER-
Ao & Tgd § 1 § e & 99
anit wY it ag ;dwT & g g fw
& goeQ FRafedi & IqATA A S
W ITHE AR S F q9AT NAfewe
dfqee 7 ad 1 war wf safsd gx
gfraa & AR T Fear §, VR g Y-
pree idt w1 gzEr @ &R Wy feE
atz qifl F1, @1 W I T F) IOFT KW
g afaT & ag o wgW wga g
w9 & e 1 51€ JraL ITY DY A

& gt ¥ fAga s s § &
ag @ vprdt wAwIfay &) fwfor foefts
W N a7 A 7T ¥, aifs @ agrg &
FAFT 9N T KA § A |
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SHRI LOBO PRABHU (Udipi) : Mr.
Chairman, Sir, as an ex-Government ser-
vant, I think I have more sympathy for the
Government servants than any one here.
And this is the reason why I want this
relief to be real and oot illusory,

We should not make the mistake that
by merely offering them an interim relief
we are satisfying them. We must make
sure that there is real relief. I want to say
this because, I see, the movent you give
relief, there will be a corresponding rise in
price. You must realise the economics of
dearness allowance. If you give dearness
allowance to one party and if production
does not rise, it simply means a shift of
income. It means that some people whose
income does not rise have to give to those
whose income rises, [ am going to put
that question squarely to our friends here.
Is it their intention to shift income ? So,
Sir, the basic cause of this must be sought
elsewhere.

Now, has there been a rise in prices ?
The Hon, Minister, I am sure, will point
o ut that the rise in prices has been 7 per
cent and 10 per cent as required for the
relief to be due under the old basis. He
will give the figure, They can argue that
the rise is not 10 per cent. We can argu
that the method of calculating price-index
is not right we can argue that 10 per cont
fixed is wrong. I leave it to my good
friends to do that. But here, I am concer-
ned with the bigger cause : What is it that
you are going to do, to make this in-
terim reliel or salary to be real, to see
that the Government servant takes home a
packet which foeds him and his children
and keeps him going 7

The greatest villain of the piece is the
Government itself; the pext villain of the
piece are my good friends, the socialists,
because, the Government has been creating
an amarchy in the Government, due to its
policy. By playing politics; by obliging
groups, it has superseded cconomics. They
have destroyed investment climate in the
country. Production therefore will not
rise. They have kept on increasing taxes;
that is well known; I think it will not be
delighting my friends that immediately

after the Budget there has been a very stesp
price rise ,
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Now, therefore, the Government has to
think in therms of something fundamental,
It has got to think in terms of putting a
freczo. The first freeze must be on taxes,
If there is not going to be a freeze on taxes,
you will pay more in dearness allowance
alone than you take by way of increases in
your budget. As far as the calculation goes,
you will be paying more in dearness
allowance to your own staff than the
amount of Rs. 70 odd crores which was
budgeted for, dus to additional taxes. That
must stop. Aad all of us must be united
in secing that there must be a halt on texes,
a complete freeze.

My next point is froeze on prices,
Freeze on prices will probably follow
to some extent from the freeze on
taxes, because the taxes are added to the
prices. But even more than that, the
Government has to see that it does not play
with prices as it has been doing, for ins-
tance, with drug prices. They know
nothing of the subject of prices. They
know no economics, and they interfere, I
would like to tell my hon. friends that these
controls of which they are thinking so much
are the cause of the price rise. They must
stop these controls. They must let the
natural mechanism work. So, let us have
a price frecze for the time being till the
natural mechanism is restored. Let Govern-
ment stop playing with the economy through
there controls,

My third point is about wage freeze.
We huve to make up our minds very
seriously whether we want a real wage or
we want a wage which is immedialely can-
celled by a price rise. If my hon. friends
arc going to make up their minds that
corresponding with the price freez, there
has to be a wage freeze, they are going to
do themselves a much greater service, and
they are going to do the worker a much
greater service than by merely inflating
wages which are meaningless because they
will be caught up by the prices. So, let us
make up our minds very seriously on this
matter. Let not my hon. friends play the
Government’s game by putting up prices by
insisting on a wage rise., Let us have a
price freeze; let us have a tax freeze, and
Jet us have a freez, lastly, on this playing
politics...instead of economics, and let us
have more sease in this matter,
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SHRI S. KUNDU (Balasore) : He may
ask the Government to stabilise the prices.

SHRI LOBO PRABHU : 1 am glad
that Shri Vidya Charan Shukla, the Minis-
ter of State in the Ministry of Finance, is
an M. A. in Economics; he will realise how
unreal our finances have boen so far. Let
Government take counsel of those who
know some economics. There are some
economists here in our country who are not
politicians, and who know the subject and
who have the interests of the country at
heart, Let Government consult them, Let
them stop playing polities. Let them not
go and which-hunt capital, because it is
capital that creates employment, If they
are going to hound everyone as a mono-
polist. then they are going to got mno
investment and no employment.

Let us have a freeze on these contyols,
Government know nothing about prices. They
just jump into the fray and fix prises and
thon again they re-fix them, and this pro-
cess goes on, and this process is a very
costly ane for the people.

These are my few observations, and I
have made them because we have to think
very carefully before we play in this game of
raising the wages on one side and of raising
the prices on the other. This kind of see-
saw should not have as its victims the poor
workers and the Covernment servants.

We want some economics: we wants
some thinking on the subject of wages and
prices. If this discussion can made the Go-
vernment do some thinkgng about what is
necessary to hold the economy and to re-
duce the anarchy that has come in, we shall
have served a great cause, and wo shall have
reason to thank Shri S. M. Banerjec that
he had brought up this subject before us.

1 am wholly for the Government ser-
vants getting a fair deal, but I am not
sure that he gets a fair deal when his salary
is raised and immediately it is cancelled by
a price rise due to a tax rise.

SHRI M. L. SONDHI (New Delhi) :
This debate not only calls for the expression
of sympathy for those who are suffering but
it requires from all of us to bring a modern
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approach to a subject which is of crucial
importance.

The Government, after all, makes its
policies on the basis of facts, But what are
these facts ?  As you know, Mr. Chairman
somebody said, there are lies, greater lies
and statistics. Today, nothing expose the
wickedness of those in authority more than
the ambiguity of our Gowernment's statis-
tics. There is an effort on their part to
mislead public opinion and to mislead Par-
liament. When we ask them what steps
have been taken to provide full neutralisa-
tion, so that Government employees’ re-
presentatives may be able to wunderstand
what is in store for them inthe future,
when the Economic Survey presented by
Government itsell gives us a very gloomy
price front, the answer we get from them
is a very strange onc. In an answer toa
question put by me, Government have sla-
ted :(—

“The question of Government discuss-
ing any steps with Government emp-
lopees does not arisc™.

Mark these wards, They do not even want
to discuss the steps which Government em-
ployees may like them to take. In other
words, this Government sets itself up against
a dialogue with its own employees.

What is the position T In Junuary this
year, the index was 215. Today it is 225,
a rise of 10 points, And this Government
has the check io come here and present
before us a purcly glacial outlook, an dut-
look which is deeply frozen. I find that
today when we Mk of the twelve-monthly
average, they say the DA was allowed at
215, But today the twelve-monthly average
has already risen to where we want to ask
them whether this 10 point rise is reflected
iu the statistics they use,

What are the questions uppermost in
the minds of hundreds of thousands of Go-
cernment employees, people whom you
want to be nation-builders, whom you want
to take this country forward because you
are dedicaed to the view that it is right for
"the public scctor advance. The question
arenot whether you will gave interin relief
are not. The Government employees will
'ses to it that they get interim relief. But
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there are three question : first, whether you
will ante-dale it, and if so, to what period ?
Second, why this delay 7 Why are you
causing so much confusion and suspicion
all round ? What is it that the mask om
your face tries to hide ? Third, will you
give substantial help or only tinker with the
problem 7

This morning, the wives of some go-
vernment employees went to see the Prime
Minister was too busy to see them. But
they left her a memorandum. I would crave
your indulgence to read a small paragraph
from it, though the whole of it is worth
reading. These ladies, these women, who
are the wives of government employces ser-
ving in New Delhi, say :—

‘*“We as the Grihalakshmis as you hive
addressed us in your Indepence Day
speech have the painful responsibility
of feeding, clothing and caring for
all the human and social nceds of the
menfolk who run the huge machinery
of our Government, Besides the
menfolk the children and the old
and infirm presents or in-laws are
also to be looked after, As a wo-
man, you can well imagine the plight
and suffering of we who belong to
your own class".

Then they detail the factors responsible for
their plight.

This Parliament have the obligation to
protest the rights of workers, of employees
who with their skill and toil bring it about
that our countzy and our nation is able to
function as a civilised society. May I re-
mind my hon. fejlow parliamentarians on
the other side of the word of Gandhiji in
1943 when he said :(—

‘“Has a freezing man ever been war-
med by the promise of the warmth of
of sunshine coming at some future
date 7"

These were the words of Gandhiji, that was
the metaphor of those days. But today
what are the speeches we got from the
other side? They reflect a contradiction
in the ruling party not being able to live
up to the promiss it makes, Today there are



365 Interim Relief to

dark clouds over our national landscape.
There is the miserable plight of the govern-
ment employees whose homes 1 have my-
self visited on more than one occasion.
There is a grime problem facing every
housewife. They would like a answer 1o a
simple question. 1 would like the hon.
Minister to answer when he tells us about
the doleful tale of the Government's finan-
cial difficulties ;: why should the Central
Government emplovees alone be crucified
for the economic blunders of the Govern-
ment T Why it is, to quote a Bibilical ex-
pression, that the unscrupolous money chan-
gers of the tample of Indian society are able
to work this havoc ? Today the Govern-
ment itself joins thesc money changers. A
confrontation between Government and its
employces is inevilable now, as I see it,
because mutual confidence was broken in
1968. After that, we, several of us on all
sides, of the House, thought that something
would be done to heal the wounds. Today
it seems the history of the last few years
has again been forgotien and Government
is again appearing to us red in tooth and
claw. [Tt is again arming itself with powers
and these powers will one day again be used
against the Central Government employees.
What is wanied is that this Government
should recopnise the imbalance in the
relationship between the Government and
its employees. We ask for relief, something
which is an emergency measure, somcthing
which cannot wait, but Government has been
jnstifying its procrastination by various devi-
ces. 1 would apeal to members on both
sides that we should no longer blind
ourseves to the plain fact that Government
is today demanding a total surrender from
Goverment e¢mployees who had dared to
raiss their heads in 1968. Is this a policy
which befits democracy ? Democracy is
Government by dialogue, where you do not
stand of false prestige, but you welcome
exchange of ideas to maintain future econo:
mic security. Therefore, 1 would say that
this Government; in terms of its own
professed  policies, should come foawa.d
and suggest a plan by which we iniegrate
securily with economic environmen!.

My learned colleague Shri Banerijee,
who has great experience in the trade union
movement, has qnoted statistics and told
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us how in other avenues of Gove.nment
employment and in private companies a
high level of pay is ensured for eertain
categories. What is the lesson ? I seem
that this Governmant is keen on maintain-
ing the structure that they have inherited
from the East India Company, and that
they will not cven modernise the structure
of employment in terms of categori-
sation of workers and the menner
in which wages should he equivated
to skill and the necessities of living.
It should be made clear today in terms
of this dcbate...I recognise that there will
be a few quips and a fow interesting side...
lights...that the consensus of this House is
that we want that parliament and Govern-
ment should do everything to strengthed
the employees. We have every right to
appeal to every employees to put forth his
best effort for nation building, but first
we must assure the emplopee something
which keeps his body and soul together.
We have the recommendations of the various
Labour conferences and the various ways
in which minimum need-basecd wage have
been defined. Today | would like that we
take the debate above the common level and
we emphasise the design, the design which was
made clear bv Lokamanya Tilak years ago
when he said that the tyranical power of
Government should be opposed, the mecha-
nisms of bureaucracy should not be allowed
to stand in the way of the economic progress
which we want.

The Prime Minister has said that she
does not worry about the price rises. I do
not quote the example of USA or Britain,
I am quoting th> cxample of a country
which is a neutral, Finland. In Finland
consumer prices have advanced only by 2.7
per cent in the last iwelve months at a time
when industrial output was expanding by
12 per cent. Let these real and true stalistics
mean something to those frozen faces on the
other side.

Therefore, in conclusion I would say
that we find that there are double standards.
While India's flag, the symbol of our sacrifice
and the sacrifice of many of those who adorn
thesc benches, is desecraled, this Govern-
ment does not lift a little finger, but when
the Central Government  cmplovees who
serve them with loyally and dedication raised
their wvoice, particularly this Minister who
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is sitting here was responsible for building
up a spirit of terror in New Delhi, whether
it was the Police agitation or the Indra-
prasta incident.

SARI SHASHI BHUSAN (Khargone) :
This is a personal attack. (Interruptions)

SHRI M. L, SONDHI: This does
eonduce to respect and affection for him.
Respect and affection are private matters,
(Interruption)

SHRI BALRAJ. MADHOK (South
Delhi) : He represents New Delhi and
Government servan)s and he has a right to
speak for Government employees.

SHRI M. L. SONDHI : The tradition
of democracy is that Members of the Oppo-
tition have every right to criticise those in
authorily, They occupy the Treasury Ben-
ches, we do not. It is they who have to
be prevented from the arrogance of power
because power corrupts and absolute power
corrupts absolutely. Therefore, today is
not the occasion for hair-splitting. The
obligation of this Parliament is clear. What
is Parliment’s duty at the time of this cri-
sis 7 Let our thoughts go back to 1947, to
the dawn of freedom. Instead of that,
today we seem to be heading for a rendez-
vous with fear. We have our obligations
to pensioners. We have obligations to those
who toil; we have obligations to those who
are the weaker sections of our society. In-
terim relief today is a necessity. [ con-
clude on a lighter vein so that 1 may plea-
se them. After all this is a minority
Government; interim  Government; let
them give interim relief.

SHRI G. VISWANATHAN (Wandi-
wash) : In the discussion on interim relief
to the Central Government employees, we
have more heat than light. If turns into
a political discussion the employees and
their problem would be forgotten. Even
though all the parties in this House are
agreed on the need to give interim relief to
the Central Government employees, 1 do
pnot Khow why we are playing hide and
seek with them ?  After all their position
is known to wus; it is, as the Hindu
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writes :

““On the basis of random sample
opinion may be ventured that the
average government employee is heavi-
ly indebted and derives no benefit.
A very substantial part of his earn-
ings are usually earmarked month
after month for repayment of loans
the interest on which reaches the unbe-
lievable 2300 per cent per annum
when required for tiding over the end
of the monthly difficulties.”’

It is enough to show how the Central
Government employees are striving to make
both their ends meet. The actual wvalue
of the rupee has fallen. It has been calcu-
lated that between 1962 and 1970 the rupee
has shrunk to 58 paise. In this condition
nobody can dispute the fact that the price
rise has affected us and it should be neut-
ralised, The real wages have gone down
and this has not been met by the Govern-
ment. From the Ruling Congress Mr. Verma
pointed out that they have given many things
to the employess. 1 fully agree with him
but all of them tended to be promises. On
this side the Swantantra Member Mr.
Lobo Prabhu gave us some economic
policies or theories which belonged to the
age of Adam Smith.

SHRI LOBO PRABHU : What is your
age ? Meet my points...(/nterruptions.)

SHRI G. VISWANATHAN : I live in
the country. After all there is immediate
need for giving this interim relief. We know
what is the fate of these Pay Commissions.
We had a Commission in 1957 and it took
two years to submit its recommendations.
The Second Pay Commission had to deal
with 17 lakh employees. Now the number
has gone up to 27 or 28 lakhs and the Third
pay Commission has to deal with this
number and it may submit its recommenda-
tions in 1972 of 1973. That is why all of
us demand that interim relief should be
given to the employees, pending the final
report of the Pay Commission. Very
recently 125 MLAs signed a memorandum
and gave it to the Prime Minister suggesting
that interim relief should be given to them.
The All India unions have been unanimously



369 Interim Relief to

demanding from the Government that
interim relief should be given.

MR. CHAIRMAN : Would you finish
in one or two minutes ?

SHRI G, VISWANATHAN : 1 shall

take a few more minutes.
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MR. CHAIRMAN : Then you may con-
tinue pext time.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday

August 19, 1970/Sravana 28, 1892
(Saka)



